
Joint Committee Report in thE matter of O.A No. 93 of 2024 Umesh Chand
VermaVs State of U.P& Ors.

In the aforesaid matter, Shri Umesh Chand Verma raised grievance by letter dated

02.03.2023 regarding encroachment on a big pond situated in Nehru Nagar. Agra by

land mafia with prayer for directing the Agra Administration to remove the

encroachments

In the above matter Hon’ble National Green Tribunal was pleased to pass the

direction on dated 02.04.2024. The operating para of the order is as below: -

4. In view Qf the a\'erments in the application, we consider it appropriate to have

response o.f (1) State ii.f tJttar Pradesh through Ctlie.f Secretarv. Government of Uttar

Pradesh (2) Uttar Pradesh State Wetland Authority through its Member SecretarY (3)

Agra Development Authority through its Vice Chairman. (4) Divisional Forest Officer.

Agra. (5) District Magistrate, Agra and (6) Uttar Pradesh Pollution (-(lntro1 Boal'd

through its Member Secretary who stand impleaded as respondents No. 1 1o 6. The

Registry is directed to prepare and attach memo of parties to the appticali<)n and issue

notices to respondents No. 1 to 6 requiring them to .file their reply/response by email at

judicial-ngt@gov.in preferably in the form of searchable PDF/OC'R supported PDF

and not in the .ft)rm of Image PDF at least one week bc.ft>re the date hereby fixed.

5. In view of the averments made in the application, we also consider it

appropriate that a .Joint Committee be constituted t€> verify the factual poxiII(}II and

suggest appropriate remedial action. Accordingly, \ve constitute a Joint ('ornrnittee
comprising of representatives of the Member Secret,li'\,’, State Wet Land Authf}ritv. State

PCB, DFO, Agra and District Magistrate. Agra and direct the sortie to meet within /1,1,o

weeks, undertake visits to the site. look into the grievances Qf the applicant, associate

the applicant. and representative of' thc concerned pro.iect proponenl, verify the faclual

position and suggest appropriate remedial action. The Uttar Pradesh Pollrttion Control

Board will be the nodal agency .far coordination and ct)lnpliance

6. Factual and Action taken Report by the .Joini ('otnmittee and t'eply/response bY

the respondents be 'DIed be $1ed by email at .judicial-rFI'iQ,gov.in pre.f'erabl.v in the form

of searchable PDF/OCR supported PDF and not in the form o.f' Image PDF at ieust one

week before the date hereby $xed.

7. List ft)r fhrthcr considerarion c)n 1+.05.2(J24.
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In compIIance oI the Hon 'ble NCI 1 order JoInt Comlnlttee was formed having members

of State Wet Land Authority, Divisional Forest Officer. Agra, District Magistrate, Agra

and State Pollution Control Board as a Nodal Agency for coordination and compliance

1. Municipal Commissioner, Municipal Corporation, Agra and Sub Divisional

Magistrate (Sadar) has been nominated by District Magistrate, Agra vide order

dated 08.04.2024. (Annexu re-1 )

2. Divisional Forest Officer, Agra has been nominated as a member on behalf of

Member Secretary, State Wet Land Authority vide letter dated 09.04.2024.

(Annexu re-2)

3. Divisional Forest Officer, Agra.

4. Regional, Officer, Agra has been nominated as a member on behalf of State

Pollution Control Board vide letter dated 12.04.2024. (Annexure-3)
As per the direction of the Hon’ble Tribunal, letter has been sent to Municipal

Commissioner, Municipal Corporation, Agra, Divisional Forest Officer, Agra, Sub

Divisional Magistrate (Sadar) and Executive Engineer lower khand, Agra Canal. Agra

for the joint committee inspection on dated 13.05.2024 and the copy of the letter was

sent to Hon’bIc District Judge, Agra, District Magistrate, Agra, Chairman,

Infrastructure Sub-Committee/Additional District Judge, Court No-11, District Court.

Agra and to the complainant Shri Umesh Chand Velma on his Mob. No-7906188758

through whatsapp message to : '.imain present at 1 1 :00 AM on the said site with relevant

documents and also confirmed by talking him on his mobile no.7906188758.

(An nexu re-4)

The Joint Committee inspected the site on dated 13.05.2024 at 11 :00 AM. The

complainant was not present at the time of inspection. Regular call was done on his

mobile no.7906188758 but he did not receive the phone. Photographs of the site visit

are annexed. (Annexu re-5)

Tehsildar, Tehsil-Sadar, Agra informed vide its letter dated 02.05.2024 that

according to the revenue records Gata no.-454,5 11& 510 having total area of 58 Bigha
19 Biswa situated in Mauja-Lashkarpur, Tehsil-Sad,Ir, Agra is under the control and

supervision of District Judge Saheb Bahadur. There is no pond in the above Gata

numbers in the revenue records and no canal/rajwaha exists at the spot. (Annexure-6)

The Executive Engineer, lower I<hand, Agra Canal, Agra informed to the

Chairman, Infrastructure Sub-Committee/Additional District Judge. Court No-II.
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District Court, Agra vide letter dated 30.04.2024 that Sikandra Rajwaha was earlier

operational in Gata No.-510 1ocated .in Nehru Nagar. but due to urbanization, Sikandra

Rajwaha is not in existence at Nehru Nagar, Agra for more than 45 years. It is also

informed that Gata No.-510 situated in Nehru Nagar is recorded in the name of Kothi

District Judge for the last several decades. No pond has ever been recorded in Gata

No-5 1 0. (Annexu re-7)

With reference to the letter no. 151/L-268/2024 dated 11.05.2024 sent by

Regional Officer, U.P Pollution Control Board regarding site inspection on dated

13.05.2024, Chairman. Infrastructure Sub-Committee/Additional District Judge, Court

No-11, District Court, Agra vide letter no.-2519/XII dated 13.05.2024 submitted the

report after the approval of Hon’ble District Judge, Agra in which it has been informed

that after scrutinizing the revenue records and files maintained in the District Court

Agra. Court Manager and In-charge Central Nazir, District Court, Agra has put up the

joint report which was scrutinized by the Officer In-Charge Nazarat and by Chairman,

Infrastructure Sub-Committee/ Additional District Judge, Court No- 11. District Court,

Agra and submitted for further necessary action. (Annexu re-8)

The point-wise report is as follows: -

I. District Magistrate. Agra vide his letter dated 3 1 .01 .201 8 along with the report of
Sub Division Magistrate, Sadar informed that the vacant land in-front of Nehru

Nagar Park in which road side boundary wall is about 02 Feet high and it is

broken at many places. The area of the land from the road side, the north side is

276.45m, the south side is 279m, the east side is 76.25m and the west side is

27.50m. Thus the total area is 13580 SQM i.e. 1.3580 hectares. It is also

mentioned in the above report the land in question is in the form of a pit on the

ground, a part of which is filled with dirty water and the rest of land is vacant.
Fhe land is undisputed in the records. Construction work can be done on the land

after obtaining prior permission regarding approval of map from concerned

authorities.

Recently report has been submitted by Tehsildar, Sadar on dated 02.05.2024

that in the revenue records Gata No- 454, 511 and 510 situated in Vlauza-

Lashkarpur, Tehsil-Sadar, Agra having total area of 58 Bigha 19 Biswa is under

the control and supervision of District Judge Saheb Bahadur. In the revenue

record there is no pond/canal in the above Gata nos. and no Canal / Rajwaha is
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situated at the spot. The photocopy of the report is attached herewith.

(Annexu re-9)

2. The vacant land situated in front of Nehru Nagar Park which is the part of Judge

compound having government residences on its three sides in which Judicial

officers, District administration officers and employees of district court and other

administrative departments resides. On the north of the said land there is a road

and then Nehru Nagar Park is located after the road. On the part of the said !and3

the construction of 09 suits Guest House is proposed for the staying of Hon’ble

Judges of Hon’ble Courts, for which drawings and estimate were earlier sent to

the Hon’ble High Court, Allahabad for approval vide letter dated 04.10.2018 by

the District Court, Agra which was forwarded to U.P Government for

administrative and financial approval by the D.O. letter dt. 28.0 1 .2019 of Hon’ble
High Court Allahabad. As per the recent information, again rectified estimate has

also been sent vide letter dated: 21.01.2023 to Hon’ble High Court, Allahabad

which is awaited for approval.

Apart from above, in compliance with the orders passed by Hon’ble

Supreme Court in Writ Petition No.- 643/2015 dt. 04.01.2024 for the partial

portion of the said land Hon’ble High Court and U.P. Government vide letter no.-

491 (1)/tTa–BTN–9(UK)–2024 fMb 24.02.2024 directed for the construction

of transit hostel. In compliance of the above, District Court, Agra vide its letter

no.-1305/qm dt. 07.03.2024 forwarded the proposal to Hon’ble High Court

Allahabad which is pending. Photocopy of the relevant letters related to the above

proposed guest house, transit hostel are attached'.

In view of the above proposal, debris, collected from the construction/repair

and demolition of dilapidated buildings of residential and non- residential

premises of District Court has been used for leveling the said land itself. The said

land is neither in the possession of any private person or land mafia, nor it is

being developed by any private person or land mafia. Whatever leveling work has

been done on the said land has been done by District Court, Agra. However

during the leveling of the said land, few anti-social elements with vested interest.

tried to create obstacles. Sub-Inspector, Hariparwat on dated 04.04.2024 has taken

the personal bond and apology letter from Mr. Rajeev Singh Sikarwar s/o Mr.

Ramveer Singh, the person who raised the threat, in which he has accepted that he
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tried to obstruct the work at the behest of Shri Virendra Singh Bohra resident of

Agra but now he came to know the true fact and will not create any kind of
obstruction in the future. Photocopy of the letter is attached.

In compliance of the letter send by District Court on dated 03.04.2024, a

letter has been sent by District Magistrate, Agra on dated 10.04.2024 to Assistant

Stamp Commissioner, Tehsil-Sadar, Agra that no registration with respect to any

kind of transfer/mutation/execution of agreement/Sale deed etc. should be done

about the said land and if any issues related to any kind of deal/agreement comes

into the knowledge, that should be immediately informed to Hon’ble District

Judge, Agra for taking action regarding filling of first information report. so that

the matter of such malicious attempt can be brought into the notice of Hon’ble

High Court, Allahabad for further action. Such information has also been got

published in major daily newspapers on dated 14.04.2024 by District Court, Agra.

3. The Vacant land situated in front of Nehru Nagar Park, which is the part of

Judge’s Compound has Government residences around three sides where Judicial

Officer’s, District Administration Officer’s and Employees of Court and other

Administrative Departments living with their families. The level of the said land

being relatively low and uneven, due to which water discharged from the

Government residences and lack of effective sewer line/drainage system in Judges

Compound, Agra dirty waste water gets accumulated on the said land. In this

regards efforts are being made to make proper arrangement by coordinating with

the officials of District administration, Agra.

4. The Vacant land situated in front of Nehru Nagar Park, which is the part of

Judge’s compound has a road and Nehru Nagar Park on its North Side which is
surrounded by private houses and at some distance Petrol Pump. Commercial

Institution, Hospital and Multistory buildings are situated. As per the Google

information, in the year 2014 the then Vice Chairman. Agra Development

Authority, Agra has proposed that building having land area of 300 to 500 Square

Meter, rain water harvesting should be made by the building owners with

reference to the map approved by the authority. Similarly, rules have been made

regarding commercial building and multistory buildings. The Committee can
become aware of the information and rules and their implementation with their

physical situation.
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It is clear from the above that the vacant land located in front of Nehru

Nagar which is the part of the Judge’s compound and owned/occupied by the

District Judiciary, Agra. In the past malicious attempts were made by various anti-

social elements with their vested interest with the said land, which has been foiled

by the District Court, Agra. After failing in their evil attempts, a letter petition has

been submitted to the Hon’ble National Green Tribunal by anti-social elements by

stating wrong facts. The applicant stated in his application that said land is owned

by District Judge, Agra, but no application has been submitted by the applicant to

the District Judge. Agra. There is no illegal possession on the said land. A

proposal for construction of a 09 suits Guest House for the stay of Hon’ble Judges

and a transit hostel for judicial officers on the said land is pending.

The letter has been sent to the Hon’ble High Court, Allahabad attaching

photo copies of the records related to the said case by District Court vide letter no.

2362/15 dated 03.05.2024. (Annexure-10).

Observation’s and Recommendations:-

1-. The vacant land in front of Nehru Nagar Park is the part of Judges Compound, Agra.

Sewerage network is not effective in Judges Compound. Even, old septic tank/soak

pits installed in government residences are not connected with the existing sewer

network. Due to the improper drainage system in Judges Compound, the dirty water

flows from residences and gets accumulated on the said land. It is deliberately

suggested to review and strengthen the sewerage network/drainage system in Judges

Compound, Agra.

On the said land, construction of 09 suits Guest 1-1ouse is proposed for the stay of

Hon'ble Judges of High Court and in compliance of the directions of Hon’tIle Supreme

Court of India, one Transit Hostel (G+4) is also proposed for Judicial Officers.

Proposed Guest House building’s layout plan/drawings have been sent to Hon’ble

High Court, Allahabad for administrative approval and financial sanctioning, which

have provision of Rain water harvesting system .

2
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3. As per the revenue records, there is no pond in the gata no. 454351 1 and 510. As

per the report of Executive Engineer, lower khand. Agra canal9 Agra9 Sikandra Rajwaha is not in

existence in Nehru Nagar, Agra due to urbanization for more than 45 years.

4' Date and time of joint inspection was communicated to the complainant but at the

time of joint inspection neither he was present nor provided any document. During joint

inspection several phone calls were made on his mobile no. 79061 887587 but he didn’t respond

5. As per the report received from District Court, Agra, the debris collected from the

construction /repair work and demolition of different dilapidated buildings of District Court

residential and non- residential premises is being used to level the said land. No encroachment is

being done by any land-mafia. However during the leveling of the said land, some anti_social

elements with vested interest tried to create obstacles9 which were foiled.

The above observations show that the applicant has given the wrong contents with

malafide intention without any supportive documents in his application. The joint report is being

submitted for kind perusal and necessary action.

,'yI/
Regional Officer,

U.P Pollution Control Board, Agra

.HJ
Representative

State Wetland Authority

rw„J
Divisional Forest Officer

Agra

Sub Division i lte (Sadar)

Munic’

Agra
DistrICt Magistrate

Agra
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fbRft qd aIT+B

RddlID+l€1 q6tar.

wu WT=rdt + qTftqt dR wa +nq wro tTdhl §fte afhnWT, q{
fInit EnT 3ftoqo +o–93/2024 (a+w tq wf wm #e dh qp=fto qd aq) +
trTfte 3iTe?T f+qfa 02.04.2024 ®r 3rq?+ttRq @qr Ve I

“4. In view of the averments in the application, we consider it appropriate
to have response of (1) State of Uttar Pradesh through Chief Secretary, Government
of Uttar Pradesh (2) Uttar Pradesh State Wetland Authority through its Member
Secretary (3) Agra Development Authority through its Vice Chairman, (4)
Divisional Forest Officer, Agra, (5) District Magistrate, Agra and (6) Uttar Pradesh
Pollution Control Board through its Member Secretary who stand impleaded as
respondents No. 1 to 6. The Registry is directed to prepare and attach memo of
parties to the application and issue notices to respondents No. 1 to 6 requiring them
to file their reply/response by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

5. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position
and suggest appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of representatives of the Member Secretary, State Wet
Land Authority, State PCB, DFO, Agra and District Magistrate, Agra and
direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest appropriate
remedial action. The Uttar Pradesh Pollution Control Board will be the nodal

agency for coordination and compliance.
6. Factual and Action taken Report by the Joint Committee and

reply/response by the respondents be filed be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form
of Image PDF at least one week before the date hereby fixed.

7. List for further consideration on 14.05.2024.

8. A copy of this order be sent to the Member Secretary, State Wet Land
Authority, State PCB, DFO, Agra and District Magistrate, Agra by email for
requisite compliance.

nA

aa: vro UehI 8fta afhnWT gm nRa \mbm SITe?ft =B 8 nq it
RjdIElct>la wt@, 3rRKr tFt dtv e gfafqf6 ;iTfqa at+r vel

Q DN\ caf d'h6H? iN1
pH: JDrr\M/ hILlaA

a090 qqWT fhfvr vEg,
3{FMI

17



WE
g_e–t+ -Rtl
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In MIT– aol /26–11(UPSWA) is/q-as- aWM RM.agM 12024

tai,
WTFhqqn©mO
3irrtr Iq mrr, 31HTtll

TITO ITdb sficT afhFWT, d flat $ afM :#ogO dwp–93/2024 Umesh Chandra Verma Versus
State of UP & Others q HRa NTt?T bfB 02.04.2024

&W:–

qa qq.

gTO VT9q sR,i and,quI, d ft„h EnT f8wn> cag + qTfta aTt?r ftda 02.04.2024 $ Em ;mm ?IT

# #b y,TV q Rya aT,ny in aIFa$quI d Mnd nNWT ta dh 8 fRI #3® af+fi @r -ra MIT mr t, fhm+

;{w;itIRq nRI aTdB gila$<'1'd qt qTfqa %qT wat I

,in BT,iT ,TT§IR aflfa, 3TFRr d q& MW–WfM tI aw wdm qf+fa + aIN–aBn :M
aT+!MyTfaOWl89fhfqb8 %qj3m©t gIfhaREm aTaTt£ Tm mm qaMn@&©T gnMtm avi

Ed

vr Ve tdI

13
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'-“’"!!'UY!-' n,T, / / CJ„I {d M/vqw–©ftl=rWi qq MeM
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18
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KW
vaTlg&

*a*D.Py#a/_..,q~_,=.*,.–„.,,...
Mr q

(1) ww wfhq,
3090 TW aTPin gTf%hwl
17, vwrr gary wf
a©qa

* nq : =ozWvngn=\WWI#2_ ZIg?L-HTml

UPPC8

smt gen gqwr PanT ag
UTTAR PRADESH POLLUTION CONTROL BOARD

rw'/

Rd+.>.2:#._ P+

(2) MHrfk©rO
WMI

(3) wwfRr qq afbnO
3TFRrl

\WiiIa Mwr© qTO VT<tq gRit ufemwr, q{ ftHt + dtfae MoRO +wr–93/2024 aVI qq ,r,Tf

WfM Th +rb URN Mr q SFa + grtIcT 3rr& Rqj© 02.04.2024 @r M 1ITU cFM ,FT cM cd f=M
WTa 3+gr f+mR g.

'.....5. In view of the averments made in the application/ we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action

AccordingIY, we constitute a Joint Committee comprising of representatives of the Member
SecretarY, State Wet Land AuthoritYf State PCB, DFO, Agra and District Magistrate, Agra and direct
the same to meet within two weeks, undertake visits to the sitel look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponent/ verify the
factual position and suggest appropriate remedial action. The Uttar Pradesh Pollution Control Board

will be the nodal agency for coordination and compliance.
6. Factual and Action taken Report by the Joint Committee and reply/response by the respondents
be filed be filed bY email at judicial--ngt@gov.in preferabIY in the form of searchable PDF/OCR
supported PDF and not in the form of Image PDF at least one week before the date hereby fixed
7. List for further consideration on 14.05.2024."

um aTe?I =B aT + vr@ gIg tB 9fRRfb,q is STO mY,ma VHf, Mu arMbT+ 8090 gIg.T
fbtnT iN, URna (;fto qO–7839891805 {–t?T–roagra@uppc.-b.in) ,a gTR,i D,qT „IT,IT e 1

UTC whl g Th wro qqoijtofto tB \mItre wed 8 uin,iq + vBa @w rif+B &g ypprfb
WTf+a @t+©r©e atl

Ma,

,fROg

/

(tiikr env f+k)
vqwtrfRn

2

vfaf+rfQ :–
Vh-&HhI af€RNT{t aOgO gqWT f+hur qtg, ©rqvT qi TW RfVT a WHI iB,I R, ,TTqM VqOdOaO

=b 3iTi?if 8 am # TTfaa wfBfa 8 WT.I aHRm ll.afM at fqqffta twT©TcrfQ + ®nknd
wqr qifqftW al meIr qa ©Tda# ta HInT O IWT,T,r ,A 31,HTa and I

Bfb afhPTft–gem, sovo Hy'T fhtVT ag, dash ,Ii q,Fmd I

l: ::b C ()+B & =_A,..
' ’ \ I LA–

\

{–+a–info@uppcb.com
imITTe–www.uppcb.com

'q\LA
HIS=,;. nIH=-

ThItft nR. al(gla)–226010
T.C.-12V., Vibhuti KhaIId,
Gomti Nagar, Lucknow-226010
E-mail: info@uppcb.com
Web Site: www.uppcb.com

19



A-4

E-nlail-loaqra(ayppcb. iII

&aN 3090 %WT %Pr vtg
nq do 14. My 3dt, arqrw fhl>TIt ra+q, qI a„III, 3rTTTVT I’

I\BnP

tnFF –151 /Vd–268 /2024 fbi=F–11 /05/2024

Mr$
1. VH SiTgcR VH fh, wm I2. wwfhr hiVTa, WHtTfko af+dt wrrr. wnrrr
3. Wfh6TTfhrT+. wa, 3rrrtr
4. afb?Tnit alfIIvm. at#? wa, 3rKrrr qH. 3rHTVT I

faw:–no w®4 v}Hnd93®4uMJ@
IIIfHi?T fastEn 02.04.2024j}©3vraq Eh VV41 q I

vdc=1/ T+mr

wu wM fBw% no+ 7wr gTri ©r wv tIa 1 3WTH ©UqT + B Two VT#,r sRa 3rfQq,v.T +
VTfha 3fToqo qtwr 93/2024 aq?T WR WIt an tee 3fr% q~otRo ,r 3W4 q taft,T aT{?T fista 02.04.2024 d
V+n +yr f+lq e:–

“i. In view o.f’the averments made in the applit-alton, u/e also consider I, appropriate that a yoint Committee

be constituted to verb the .factual position and suggest cII)propriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives o.f the Member Secretary. State Wet Land

Authority. State PCB. DFC). Agra and District Magistrate. Agra and direct the same Ir) meet \vithin two
weeks. undertake visits to the sile. took into the grievances of the applicant. associate rhe applican{ and
representative o/ the concerned prQject proponent, very) the y actual position and suggest appropriate

remedial action. The Uttar Pradesh Pollution Control Board \,viiI be the nodal agency far coordination and
compliance.

6. Factual and Action taken Reporl by the Joint Committee (Ind reply/response by the respondents be filed
be 'fIled bY email at judicial- O. A. No. 93/2024 tJmesh Chund V'crma Vs. State of- U.P. & Ors. nRI(a)/gov.in

prqf&rabl}’ in the form of searchable PDF/OC R supported PDF and nt)1 in the .farm of- Image PDF d1 least
£)rte \veek befbre the date hereb\: fIxed.

qTO Sfa=WT BTU =rTfin VT aM $ al + TNBa dIda af+fa gro t.reikI f+ftelung qiTt a24nr© Pcl
:Wm am fBItd WTO newi gfin af€mWT + €Tfha d1 aT+T e 1 ann B TTfaa IBm tif+fa anT f? do
13.05.2024 qH :jdtP 11:oo wi 77vrd iva ©r dIda f+Oem fMn anT qq,tTf8,t e

wa: w++ 31latl g fb mm Mta ftsfa at vera f+O&'in iq alf{ere BH wr re cd

7. List ft)r further consideration on 14.05.2024. ’'

VISHWANATH
SHARMA

,Haq
Digitally signed by VISHWANATH
SHARMA

Date: 2024.05.1 1 14:39:22 +05'30'

(gto f&?mTq wit)##aNf#Fra
aRE&m:–

1. Tro avqq qrTWftVT wta, vrru =a vw qWTgf I
2. fhaTfhmfT v6Yxq, arm at wwt qdqT2f I
3. #HIm, #qWmqT \rWTf+fa/ iWV fh?TT ira %taI, UITra:i Mmr–11, Wnrq wiTr,ra. vrrvr td IIra

qtmgf Vf vrq7w® ®Kf4Tft iq $f§a I

4. #Tui?T +a wt. qwfttRz (;ftoqo–7906188758) 81 wm NIewr tF ww c.+,IIa,dT aBd aqR€ra dH
iq W=t Oh- I VfSHWANATH

SHARMA
Digitally signed by VISHWANATt I

SHARMA

Date: 2024.05.1 1 14:39:36 +05’30’

##hlMfawa
C+r /q
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District Judge,
Agra
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